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9. 130.3.  
Heard Shrj P.C. Achaz:ya, 

learner CoLnel for theApplicant,y 	 cJC 
Shri p . Mohaj..atra, learned 	ditionaI 	 e1 

Starij Counsel Ceritrai) fo the 	
. Cspndents 

and Shri R.Beher3,1E3rd 

Coune1 for the esondeni No.5, 

Jkha Rhatun wife of late Usman All 

Khari. The appli ant in this petition 

chlienges the Order of Isp lent No3  

Telecom Ji:trjct 

dit 	24, 9.1994 letter No Q-i79(Part...r3)/ 	f\( 	k 
12. 	In this letter, the telcom jistrlc 

Engi.er inforned the applicant that she 

is nt e1içthja to get any fmi1y pensic 	 c-/I-. 22,c9 
as she is not nominated as a 	m:er of the 

Family by late Usman Ali thank  By Aflnexu4 
. 	p Qr 	 . it is statcd that the family pension case 	 (I 

of late Usman All Khari has been set1ed in,  
favour of JcekhIth 0t wife of the deceas4d 

)n the strength of Succession certjfjca te 

.ssucd by the Civ1 Ju39e,senj0  

:enar D.C.R.c. has also been settled 
CL1 

ccordjn0 t:) the aoove certifjcaj. On thej-iiL44 	. 

asjs of the nomination of the applicant 
 

ind  

rer u1e 53 of CCS Pension Rules, 
trI/ff frb en t No, S recei d the pension and ohe 

2tjuent benefits . That is further 	 , 

onfirrred by a successj Certifica. 

1C 

 

aPiDlic:2rIt Claims to be th2  secor-. wife 	
\ 

/ 



r 

C'k c/f 

f ' 
(7cJv) 

f7 

\J\ 	 (C) 

Serial 
	

Office note. 's 
No. of Date of 
	

Order with Signature 	 action (if 
Order 	Order 
	 taken on order 

of the deceased. The aplic ant should 

move the court of canpetent jurisdicti 

to sett].e her rights, 	disputesthe 

Scocession Certificate granted to 

r?esporiaent No.5. This Court has no 

ju-?- ic-,di--ticn to 	jicate on this 

point. This is settled by the H0n'ble 

Supreme Court , ja the GaSe - - .- 

In this view of the matter, 

teamed Counel for the applicant 

Shri p.:, Acharya has agreed to witr' 

this etitjon with liberty t the petitior 

to move this Court , if and When a Cause 

of action arises on a favourable decjsjo 

in her favcir from a C.irt of competent 

jurjsdjcio permission is granted 

for withdrawal. O.A. is disposed of.  
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